
IN THE ENTRAL A.mrr:NISTR7\TIV"R TRTBUN7\L I JA.!PHR B'P.MC'R: I JA. i:PnR. 

DA.TF. O'F' ORDF.R 

1. Ramesh Kumar son of Shri Mohan Lal, resident of Charr 

narwaj , Bansbadanpura, Bada Shani Manair Ke Pass, Jaipur. 

?. • 'Ruocli Prakash Verma son of ~hri "R:arshahay ·uerma, 

B-lfll, Gandhi Nagar, Jaipur. 
resicle • ••• Applicants. 

VERSUS 

1. Shri '11.P. singhal, custom Commissioner, Central 

Revenu Building, statute Circle, Jaipur. 
2. Shri Bal veer Singh, commissioner I Central Revenue 

Build'ng, Statute Circle, Jaipur. 
• ••• Respondents. 

Mr. PP. Mathur, Counsel for the applicants. 

Mr. P c. Sharma, Proxy counsel for 
Mr. s njay Pareek, Counsel for the responnents. 

CORAM. 

'Hon' le Mr. H.O. Gupta, 1'1ember (7\dministrative) 

"R:on' le Mr. 111.L. Chauhan, Meml:'>er (Ju<'!icial). 

orde 

c;43/ 

2. 

ORDRR (ORJ\L) 

'1'his CP was filed for the allegec'! disohe('lience of the 

of the Tribunal (lated lfl.ll.?.nnn passec'l in 07\ l\1o. 

4. 

Notices were issued and c:;::::~~) reply was filed. 

3. 

for the 

thi CP 

A.t the time of hearing of the CP, the learnecl counsel 

applicants submits that he does not want to proceed 

further and wants to withdraw the same. Prayer 

gra ten. In the circumstances, this CP is dismissed as 

wit drawn. 



4. MA No. 403/200l filed by the applicants and MA No. 

filed 'by the responc'lents are also c'lismissecl as 

(M.L. 

(J) 

A.HQ 

.f 
~-· 

( T-l • 0 • GUPTA) 

l''l.F.MBF.R ( A) 


